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 12.15  brs.

 PAPERS  LAID  ON  THE  TABLE
 -Export  oF  POWER  TRANSFORMERS

 (QuaLITY  AND  INSPECTION)  RULES,
 1977

 THE  MINISTER  OF  COMMERCE
 AND  CIVIL  SUPPLIES  AND  CO-
 OPERATION  (SHRI  MOHAN  DHA-
 RIA):  उ  beg  to  lay  on  the  Table  a
 copy  of  the  Export  of  Power  Trans-
 formers  (Quality  Control  and  Inspec-
 tion)  Rules,  1977  (Hindi  and  English
 versions)  published  in  Noticatian  No.
 5.0.  2275  in  Gazette  of  India  dated
 the  9th  July,  1977,  under  sub-section
 (3)  of  section  17  of  the  Export  (Qua-
 lity  Control  and  Inspection)  Act,  1963.
 {Placed  in  library.  See  No.  LT-860/
 77.)

 NOTIFICATIONS  UNDER  CusToMs  Act
 1962  AND  Lire  INSURANCE  CORPORATION

 Act,  1956
 THE  MINISTER  OF  FINANCE  AND

 REVENUE  AND  BANKING  (SHRI
 H.  M.  PATEL):  1  beg  to  lay  on  the
 Table—

 (1)  A  copy  of  Notification  No.
 537(E)  (Hindi  and  English
 versions)  published  in  Gazet-
 te  of  India  dated  the  215
 July,  1977,  under  section  159
 of  the  Customs  Act,  1962,
 together  with  an  explanatory
 memorandum.  {Placed  in
 library.  See  No,  LT-861/77.]

 (2)  A  copy  of  Notification  No.
 G.S.R.  581  (Hindi  and  Eng-
 lish  versions)  published  in
 Gazette  of  India  dated  the  7th
 May,  1977,  under  sub-section
 (4)  of  section  43  of  the  Life
 Insurance  Corporation  Act,
 1956.  [Placed  in  Izbrary.  See
 No.  LT-862/77.]

 12.16  brs.

 MESSAGES  FROM  RAJYA  SABHA

 SECRETARY:  Sir,  I  have  to  report
 -the  following  messages  received  trom

 JULY  29,  1977  Resentment  against  280
 use  of  a  book  (CA)

 the  Secretary-General  of
 Sabha: —

 Rajya

 (i)  “In  accordance  with  the  pro=
 visions  of  sub-rule  (6)  of  rule  186
 of  the  Rules  of  Procedure  and  Con-
 duct  of  Business  in  the  Rajya
 Sabha,  I  am_  directed  to  return
 herewith  the  Cardamom  (Amend-
 ment)  Bill,  1977,  which  was  passed
 by  the  Lok  Sabha  at  its  sitting  held
 on  the  19th  July,  1977,  दावते  trans-
 mitted  to  the  Rajya  Sabha  for  its
 recomendations  and  to  state  that
 this  House  has  no  recommendations
 to  make  to  the  Lok  Sabha  in  re-
 gard  to  the  said  Bill.”

 (ii)  “In  accordance  with  the  pro-
 visions  of  sub-rule  (6)  of  rule  186
 of  the  Rules  of  Procedure  and
 Conduct  of  business  in  the  Kajya
 Sabha,  1  am  _  directed  to  return
 herewith  the  Nagaland  Appropria-
 tion  (No.  2)  Bill,  1977,  which  was
 passed  by  the  Lok  Sabha  at  its  sit-
 ting  held  on  the  25th  July,  1977,
 and  transmitted  to  the  Rajya  Sabha
 for  its  recommendations  and  to
 state  that  this  House  has  no  recom-
 mendations  to  make  to  the  Lok
 Sabha  in  regard  to  the  said  Bill.”

 ‘12-16-1/2  brs.

 ASSENT  TO  BILL
 SECRETARY:  Sir,  I  lay  on  the

 Table  the  Appropriation  (No.  2)  Bill,
 1977  passed  by  the  Houses  of  Parlia-
 ment  during  the  current  session  and
 assented  to  since  a  report  was  last
 made  to  the  House  on  the  22nd  July,
 1977.

 12.17  hrs.
 CALLING  ATTENTION  TO  MAT-
 TER  OF  URGENT  PUBLIC  IMPOR-

 TANCE
 Reported  resentment  against  the

 use  of  the  book  entitled  “A  Modern


